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l\b. FORBES seconded the Mo-
tion, which was then put aud cnr-
ried, nnd tbe Bill WIIS rend a first 
and second time on the motion of 
Mr. Harington. . 

CRIMINAL l'ROCEDURE. 

The adjourned Committee of tIle 
whole Council on the Bill "for sim-
plifying the Procedure of tbo COU1:ts 
of Criminal Judicature not establisbed 
by Royal Charter" was then l·esumed. 

Sections 132 and 133 were passed 
after amendments. 

Sections 134 to 137 wero passed 
as they stood. 

Section 138 ,vns pnssed nfter amend-
ments. 

Sections 139 and 140 were pnssed 
as they stood. 

Section 141 was passed nftcr amend-
ments. 

After two verbal amendments in 
Section 142, the consideration of that 
nnd the following Section ,vas post-
poned. '. 

Sections 144 and 145 were passed al 
they stood. . 

The further consideration of the BiU 
was then postponed, and the Council 
resumed its sitting. 
POSTPONED ORDERS OF THE DAY. 

The following Orders of the Day 
were postponed :-

Acijourned Committee of the whole Council 
on the Bill .. to remO\'e certain traca of Coun-
try in the Rohilcund Dil·ilion from the juriJ.. 
diction of tho tribunals established wadel" die 
general Regulation. and Acta." . 

Committee of the who~ Council on ~e B~! 
.. for licensing and regulatmg Stage CarrIAges. 

CommittAle of the whole Coullcil 011 the Bill 
" for the leY.]' of l'o~ues in !ho Ports of the . 
ConcaD." . 

Adoption of tho prelimlllary Report of the 
Select Committee on the Bill " to amead Act 
XLU of 1860 (for the catablishme!1' of Courts 
nr Rmllll C':au_ heTond tho local llm:ts nf the 
juri.dicdon of the 'Supreme Coul'tl of J udica-
tun eatablilhed by Royal ChArter)," and IUS-
pension of tho StaDding Ordel'l an order that 
the Bill JIlA1 be paued Wo!lgh ita lub&eCJl.t 
litnges. 

ClUMlNAL PROCEDURE. 

MIL HAlUNGTON moved that the 
cOlDDlunication from the BCllgnl Govern-

mcnt wliicll was tbis day rcported, 
l'eln.ti\'e to Section 162 of the Cl'iminal 
l~rocedure Bill, be printed. 

Agreed to. 
The Council adjourncd~ 

Sa.turday, .Jfa.y 11, 1861. 

PRESENT: 

The Hon'blo tIle Chief Justire, Vice-Pr"itltJI/, 
in the Chair. 

Tho Hon'ble Sir H. B. C. J. Erskine, Esq., 
E. Frere, alld 

H. B.lllll'ington,Esq., Tho Hon'bla Sir C. 
H. Forbes, Esq., R. M. JAckson. 

," 
In consequence of the indisposition 

of l\II-. Lniug nnd Sir Robert Napier, 
tbe Council was ndjourned, on the 
Motion of Silo Bartle Frere, till Satur-
dll.Y, tbe 18th instant, At 11 o'clock, 
the Members assembled not forming 
the' quorum required by law for ,. 
Meeting of the Council for the pur- ,.., 
pOle of making laws. • 

SatUrdtly, MaVI8, 1861. 

PJU;SENT: 

The Hon'ble the Chief Juatice, Yice-Pr"itlnIt, 
in the Chair. 

HOD~' Sir B.. B. E. C. J. ErskiDII.!. ~'l. 
Frere, HOD'ble Sir U. R. JIll. 

HOD'ble lIIJor-Goneral Ja.cboD, 
Sir R. 'NApier, and 

H. B. HariDpton, ;Esq., W. S. Seton·Karr, 
H. Forbes, Esq., . EIq. 

NEW MlWBEB. 

.' THE CLERK report8d to the Coun-
cil that he had received a letter from 
the Bengal Go"el'nment, intimating 
that the Lieutenant-Governor had 110-
minated Mr~ SCton-tcal'r to be a Mem-
ber ot the Legislative Council. 

Ma. SETON-KARR \YGlduly8worn 
and took his Beat. 

LDlITATION OF SUITS. 

TOE CLERK presented to the Coun-
cil Go Petition from BunickJoU Gh088, 
prnying for certain IlmeuWncnta in Act 
XIV of 1859 "&0 provide for the limi-
tation of emfs." 




